IN THE HIGH COURT OF JUDICATURE AT PATNA
Civil Writ Jurisdiction Case No.1789 of 2024

Ravi Kumar Mahto, Son of Ram Ekbal Mahto, Resident of Village-Laguraon,
P.S. Mahua, District- Vaishali at Hajipur, presently Mukhiya of Laguraon
Bilandpur Panchayat, Block-Rajapakar, District-Vaishali at Hajipur.

...... Petitioner/s
Versus

1. The State of Bihar through the Principal Secretary, Panchayati Raj,
Government of Bihar, Patna.

The Principal Secretary, Panchayati Raj, Government of Bihar, Patna.
Director, Panchayati Raj, Department, Govt. of Bihar, Patna.

Deputy Director, Panchayati Raj, Department, Tirhut Division, Muzaffarpur.
The District Magistrate, Vaishali at Hajipur.

The District Panchayati Raj Officer, Vaishali at Hajipur.

The Deputy Development, Commissioner, Vaishali at Hajipur

® Nk w D

Block Development Officer, Cum Block Panchayati Raj Officer, Rajapakar,
Vaishali at Hajipur

9.  The Additional Chief Secretary, Panchyati Raj Department, Bihar, Patna.

10. Lok Prahari Cum-Commissioner, Tirhut Division, Muzaffarpur.

...... Respondent/s

Appearance :
For the Petitioner/s : Mr. S.B.K. Manglam, Advocate
Mr. Dhananjai Kumar Singh, Advocate
Mr. Jyoti Ranjan Jha, Advocate
Mr. Awnish Kumar, Advocate
Mr. Vivek Kumar, Advocate
For the Respondent/s  : Mr. Anant Prasad Singh, Standing Counsel-15
Ms. Deepika Sharma, AC to SC-15
For State Election Commission: Mr. Ravi Ranjan, Advocate
Mr. Girish Pandey, Advocate

CORAM: HONOURABLE THE CHIEF JUSTICE
and
HONOURABLE MR. JUSTICE PARTHA SARTHY
ORAL ORDER

(Per: HONOURABLE THE CHIEF JUSTICE)

8  28-07-2025 Heard Mr. S.B.K. Manglam, learned counsel for the
petitioner.

2. Learned counsel for the petitioner, under
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instruction, seeks permission to withdraw this petition.
3. Permission, as prayed for, is granted.
4. The writ petition stands disposed of as withdrawn

with liberty to file a fresh petition.

(Vipul M. Pancholi, CJ)

(Partha Sarthy, J)
P.K.P./-




